
) 
CENTRAL ADMINISTRATIVE TRIBUNAL 	 0 

GUWAHAT1BENH 	
0 

GU'VHATIO5 

• 	 (DESTRUCTION OF RECORD  RULES,1990) 

INDEX. 

DqoJoJ/O 	 ______________ ..4i. .. 	. .. .... 

ro. 

Orders S heet.. 1. 1. 	. 	............ . , P. . .. .. 1.1,.. ........  . . . to. . . . ;-. . •. .. . 

Judgrient/Order dtd.Q//.9...... 

Judgment & Order dtd...................Received from .H.C/Supreme Court • 

	

-6 	. 	 ......... P9 ..... 	 0' - 

'. O.A.. ...... ... ....... 

E.P/v1.P ............ .'l'.t.L ..... . ...... ............  

... 	 0 

17, 1J,S ....... ............. 	 • 	........ .......Pg.......... 

8 . Rejoinder....................................g ... ................. ... to............ .  

-9.  Reply..,P,,". W .... & 	J.m P.—.Av. q~p g .... I ........... 

10 A, dl:apers 	 Pg 	. .. .,to..LL . 
P .  

1 1.'IvIeniio of 	ppeaiance,.. .. ................. .. 	• • •••• .........•••, •• ._....ep•.. .....,....,,....;.. 

12. AhdllitiorialAffictav'it ....... ..• ........................ ...................... 

- 	 - •- 	 13. Vlrltten Arg..irn1erits ........ . . ................. . 

06  

14 . Arriericiernierit I.eply by I.esponcierits . ......................... ...  . .....•.• . • .. 

• 	15. Amendment Reply filed by the Applicant ......................... ...... ... .. ........ 1 
•C 
	16. Counter Repl3r.................................................... . .................... . . ....  

SEcTIO-N OFFICER JudL) 



4 	 - 	-- - 

	

713/2I 	- - 

 i LICANT(§) - 

ROnNT(S) - 

A/1V 	& 4-r 	 n tz, 
/ 

 J-4k. "^41- 
for the aPPi\rt. 

4r 	 ..dw/oc2.te 101 h: 

/ 
/ 

-

Cou 
- 	 f_.--- 	--- -- --

rt' s  rs 

- 	 •1 

'I 

	

I
2.7.96 	 Learned counsel Mr 

Bima 
Sarma for the applicant. L 

dSr 
a1 wt 	 ' 	C.G.S.C., 'Mr S. All, for the resp 

C. :j 	 ts. 

In this application the 

IN 3 'Lt "7 	 has 	contested 	the 	transfer . 
-. 

No.EST/JTO/TFR/96-97f39 dated 10. 

(Annexure-A/15) transferring him 

JTO, Loktak, Manipur to Wakha, Na 

, 

	

	as being in contravention of the fi 

of the order of the Chief General Man 
/7 r) 	 ( ci 

" ' 	 Telecommunications, N.E. Circle, -ShTho 

letter 	No.STB/E-3LTenure/1 I 	dat 

25.8.1995 (Annex(e-13) and No.STE!E 

3/Tenure/258 dated .34.5.1996 (Annexu 
1 A/14). It is found that  the applica 

had submited a rep?esentation dat 

14.6.1996 (Annexure-A/18) to responde - 

Nos.1 and 2. This representation ha 

not been disposed of by the respondents. 
I 

	

	
This O.A. is, therefore, disposed of 

with a direction to the respondents 

Ci7' 	 j 	to dispose of the representation of th1- 

- 	 pplicant dated 14.6.1996 aforesaid withi1l' 

one month from the date of rec/p 

,. 	
I of this order by respondent No.!. 

7 67-  

A. 

/ 

r 

Pending disposal of the repiesen-

2tion dated 14.6.1996 by the respondent 

the operation of the impugned orde 

No.EST/JTO/TFR/96-97/39 dated 10.6A996-

(Annexure-A/15) is stayed and this interirr 



- I.- O.A.No.113/96 

• 	 - 	 •;. 	 4 

4,  

2.7.96 	 - 	- 

j - 	
direction will stand vacated automatically on 

I • 	 disposal of the - aforesaid represeitation dated 

14.6.1996. 

- 	
The aplicaton is disposei of\ No 

	

rdei' as to1  costs. 	
\ 

Copy of the. order may be 1urnisd 

to the counsel for the parties. 
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THE CENTRAL DMINISTPATIVE TRIBUNAL, 

BENCH' GUWAIWI : 

GUHI CA SE NO// OF 1996 

SamarendraSingh, JTO Loktak/Bishnuptir, 
pUr. 

/ 	 ... ILICANT 

/ 

/The Chief General Manager THEecommunication i  
• / N.E. Circle, Shillong and two others. 

•,• ROM ENL 

I ND E X 

No. Description of documents Page No. 
• relidd upon 

1. Application 1 - 21 

2. Affidavit 22 - - 

3. Arinexure iJi (Appointment 23 - 24 
4. letter dt,2.2.77 as Phone 

Inspector) 

4, Annexure A/2 (Appointment 25 - - 

• fetter dt.15-1085 as JTO) 

5 0  .nnexure A/3 (Completitioi. 
of training' and order of 

26 - 27 
• 

• postt. 18-10-85) 

6 4nnexure 	(Released 28 - - 

• order dt. 19-11-85) 

-01 7. Annexure P.14 (Joining order 29 - * 

• dt. 29-10-86 at the Grievance 
Cell, Guwahati) 

• 	 8, Annexure P.15 (Transfer order 30 - 31 
• 	

• from Guwahati to Imphal dt e  
2-186) 

T A  I , 	 oeee* 9. Annexure A/6 



Si.No. Description of documents 	Page No. 
relied upon . ------------ - ----a - ____________ 
xinexure A/6'(Joiningi& order 	32 - 

and posint at Laphel dt.286) 

10 	Jnnexure j/7 (Transfer order 	33 - 34 
as JTO Installation dt.12s4-90) 

ilE. 	Aonexure.-k/8 (Transfer order . 	35 - 36 
• 	 as JTO South dt. 22692) 

12,. 	.nexure A19 (Transfer order . 	37 • 	 as JTO VIP dt. 298-92) 

H 	13. 	Annexure 10 (Transfer order 	38 - 
as JT0 BISHNUPt1R/L0KTAXC dt. 
289e93) 

kinexure A/il (Forarding  letter 39 
shong the seniority dt.4-1095) 

Annexure A/12 (Appointment of 	40 - 41 
P.B. Singh on officiating 
promotion dt. 22-3-96) 

Annecure A/13 (Transfrorder 	42 44 
• 	of JTO5 of.different Divisions 

dt. 25-895) 

17, 	Annexure A/13(A) (Follow-up 	45 - 46 .:: . 	 letter of nnexre .A/13 dated 
9-296) 

Annexure A/14 (Letter directing 47 
• •• •.. :...Y 	 for relieving by longest stay 

JTO at Imphal dt. .315-96) 	. 

nnexUrA/15..(Tran.sfer oider 	48 	49 
of the app!icant to Wakha dt, 
10-6-96 impunged order) 

Amexure P116 (Reading certi- 	50 - - • 	•. 	•• 	ficate at Central School) 

21 	AlrneUre //i7 (Reading certi- 	51- 
ficate at Bal. Bidya Mandir) 

22. 	Iwinexure A/iS (epresentatjon 	52 • 57 
dt. 4696) 

.Signature of the applicant. 

Acp1 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, 

GAU HATI 

Trjbuna 	 Case N0 f/ of 1996 

MATTER 

Application under section 19 of 

the Administrative Tribunal Act, 

1985 rGad with Rule 4 of the Central 

Admi ni strati ve (Procedure)u1es, 1987. 

AND 

• 	 INTHE MATTER OF 

• 	hriM,. Sarnarendra Singh, Turiior Telecom 
• 

	

	
Officer, Loktak, Mañipur, Department of 

Te1ecouni cation. 

...., PPLICANT 

• 	 Versusa 

i The Chief General Manager, 

North Eastern Gircie, Shillong, 

Department of Telecommunication, 

Shillong - 793 001 ,1 Meghaiaya. 

2. The Telecom District Manager, 

Department of Telecommunication, 

Imphal - 795 001, Manipr. 	• 

3, The Union of India, 

• 	 c... 

..., In the inatterof an • 	• • 



L 	

:(2): 	
V 

In the matter of an application.on 

behalf of the applicant for redressal 

• 	 of his grievance or for quashing Order 

No, EST/JTO/TB/969?/39, dated 10-61996 

of the Telecom District Manager, Imphal 

• 	 (espondn No 2) ,(m'exure A/15). 

Most respectfully Shwth 	
V V 	

V 

1. PARTICULARS OF THE APPLICANT 	 V 	

V 

(1) Name of the applicant : Shri M. Saniarendra &ngh 

Name of Father 	 Shri Mofrahgthem Megho 
V 	

•VV V 
	

V 	 V inghV 	

. 

Designation and 	
V..: Junior Telectn Officer, 

particulars of 	 Lotak/sIrnupur, Mar]ipur, 
office name and 	Teiecomtnupication Depa'tment,. V stationo in which 	Govt. of India, V 	

V 

e1nploye/or wa 	 V 

last employed before 
ceasing to e in 	 . 	 V 

service. 

Office Address 	: Office ofthJunjor Telecom 
Offi 	. 

Address for service 
or notice 

- 

Manipur l 'Bishunpur District, 
anipur,Department VOf 

Govt. of 
indi a 

V 

 The above .addres descriced 
in Si.No. or item No. i(jv) 
OR at M amarendra Slngh, 
1aflgabok Awang, Part I, 
Khangbok Village,. under 
Thoubal District of Nanipur, 

2. .LQLQLTH 

r 
4g 



=., 

20 	LQULARS_0F 	EPQPjL: 

The Chief General Manager 

North Eastern Circle, Shifl.ong 

Departmentof Telecommunictions, 

Shillong 793 001, Meghaiaya. 

The Telecom Di5trièt Mnaget, 

Department of Telecommunications, 

Govt. of India, Imphal - 795 001 7  

Manipur. 

The Union I'ndia, represeted by the 

Secretary, Ministry of Communications,.  

GovL of India, New Delhi 110 001. 

3. 	RTL1L ; .TBEORDJGNaTWIC"H 

The application is against the 

follo$ng order : 

1) Order No, 	: No.EST/JTb/TFt&97/39 

Date 	 : Imphal, the 10th June, 1996 

Passed 	 I'eiecom District 4anager., 
.'Lrnphai, Deptt. af Telecommunication 
Imphal, Manipur (ftespondent No. 2) 

Subject in 	Transfer the ap11cant koling th 
brief 	 post of Junior Telecom Officer, 

Loktak/Bi shuripur, Manipur DI vi ofl 
to 4akha, Nagaland under Nagaland 
Division with immediate effect. 

's..,. 4 	That the 

4> 



4. 	 That the applicant declares that 

the subject matter of the order against iithich he wants 

redréssal is dthin the jursd ction of the Tribunal. 

5 0 	 That theapplicant. further declares 

that the appl1äatior is,within the limitation prescribed 

in section 21 of the Administrative Trithnal Act, 1985. 

6, FLCTS 	Ii,Q: - 

TefatsoftIje caseare given 

below : 

:Thatthe.applicantisa permanent 

resident of Khangbok Vi1ige:under Thoubal District of 

Manipur State and hehas passed Gradaation... He was 

appointed as Phone Inspector jnthe Department of the 

the Post & Telegraph now Department of Telecommunications 

vide Order No. E-101/P.I/95, Dated at. Dimapur the 2nd 

ebruary, 1977 ( ordr issued after completion of training) 

however, he joined his service at Kohirna, Nagaland on 

12419 76. 

Annere a/i is the copy 6f the 
appointment letter dated2-219??, 

That after serving 	Phone Inspector 

at-Kohima for about 2'years, the 	 ran 
as phone Inspector, at Iphal, M;nipur. 

The appliant was prothoed to the  

post of Junio.r Engineer (now Junior Telecom Officer for 

shoi't tJTOT) whi16 he wa's undergoing Junior-Engineer 

c.,.. Training at 

16 



TEaming at Jabaipur, Madhya Pradesh and posting 

given at Guwahati Vide Order No. STR-i/JETrainee/Posting, 

ôted at Shiilohg, the 15th October, 1985 of the 

êspondentNo.iç Acbrdingiy, the Adcont Of fleer (TRG), 

for G.M. TTC., Jabalpur issued order of striking off the 

Junior Engineer Lrain.ees for. joinin.g.to  their concerned 

oficeslplaces after completion of the said. Training 

vide Order No. TC/TI/3510/JE M010 1  dated at Jabalpur, 

the 18/10/85, 

knnexure A/2 is the order dated 
15-10-85; and 

Annèxue A/3 is the copy of the 
order dated 181085, . . 

• That acodin to: the sJ-d odèr 

In Annexu±'eA/2 and /inexureA/3 above, th Asstt, 

Dtreàtôr Telecóth, TIrnphal e1eàse. the apiicat for 

foiniñg at the flew tat1dn Vid Re1ease Order No 

t/JE-1/Trg/74, dé±at tmphal the 19ti ov5. 

Thé aprf1icánt wà joined at his new postiñt GiwahatI 

and he 	attached as J.E. GrievthiceCe!f attachéd to  

the Cthmécial Officer, /o the D.M.T. Guwahati vide 

No. DMT/EST_21T&P/L/85....86/].0, dated at GI, 29-10-85. 

Annexure A/34 s the said released 
order dated . 19-1185; and 

• 	 Annexure .A/4 is the.order. dated 
2910-85of the Divisional Rigineer 
P&A), Clothe D.M.t. GH. 

(4) 	 That f'te sering •abó 	3/4ninth 

a J'.E. at Gauhati, the 

....JTO tamphel 

i 



'V 

AW 

1
. 
 ..:( 6):_ 

JTO Laniphel vide order of the Respondent No. 1 in its 

Order No. B/ES3/Tenure/V1I, dated at Shillong, the 

nd January, 1986. According to the said order the 

applicant wa :e1eased from the Guwahatl toenable him 

to join at Lamphelpat, Imphal, The Asstt, Director 

Telecom Manipur iss ued an order dated at Imphal, the 

3rd Februay, - 19 -86 under No. EstiJ-2/TFR/215 for' allowing th 

the app *7-i c"ant,  to join as JTO Lamphelpat, in Man.lpur 

iVjSjofl and as such the applicant become one of the 

JTO5 under Manipur Division of Department of Telecom_ 

mulTications. 

Annexure A/5 i s the copy of the 
said transfer order dated 2-1..86; and 

kinexure A/6 Is the copy of the 
joIntng order and transfer of 
posting dated 3-2-86, 

A 	
(5) 	 That after serving as JTO, Lampel 

for about 4 years, the applicant again transferred as 

J.T.O. Installations and Maitenance of C-Dot Exchanges 

at Tamengiong, Tamenglong .  strict of ffanipur and entire 

Manipur State vide Order No. EST./JTO2/Th/i26, dated at 

Imphal the 12th April, 1990, 

Annexure V7 is the copy of the 
said order of transfer dated 12-4.-1990, 

(6) 	 That thereafter the app1jcant was  

transferred as JTO, South at Iniphal after about 2 years 

serving as JTO Installation5 and maintenance, howevpr, 

•...it was cancelled 



it was cancelled.. The order of transfer of the applicant 

a JTO (South) tas passed under No. E5t/JTO-a/TFR/183 9  

dated 'at rmphai, 226.92 of the Respondent N 24:. 

Though the sid'orfter was pass-ed it wasmpineflted as 

it wacafleel1ed hwever, again by an 6rder No, t/JTO/ 

TR/202 1  l3td. at inphai, 29.8.92, the Respondent No. 2 

•aan tansfërred the applicant from JTO')ft Installations 

& Mainténance'(J'TO'C-DOT) to - as JTO (V]P) and p.ost'edãt 

Impha. 	 - 

neure A/8'i the Copy of the 
order at. 22-6-92; and 

Annexure A/9 is the copy of the 
order dt. 29-8-92. 

(7) 	 That the applicant remain as-JTO (1/IF) 

at imp-hal only about I (one) year thi he ;was transferred 

as JTO Bishnpur/Loktak by the Respondent No. 2 vide order 

4 	 No. Est/JTO-2/TFR/253, Dtd. at Imphal, 28.2.93 and the 

aplicant has been servng.,till date asJTO Bishunpur/ 

Loktak since the said transfer and as such the Applicant 

is always on therun because of frequent and unsched1e 

transfer. Infant the tL& Respondent No.. 2 1as no 

empowered.to transfetha-applicant right from 

the transfer oder in. Annexure L17 to Annexure A18,vsAlab 

as the transfer affects butside Head Office/Quarter 

'except by the Respondent No, 1. However, in the interest 

of .service and as a Loyal to the Góveiinent., the applicant 

fofl..ow,ed 4.thout any prott or objection. 

Annexure A/10 is the copy of the 
transfer order dated 28-9-93. 

...(8) That 

M-41 



That the app ii cant has so far 

completed more than ii (eleven) years as JTO since he 

has been appointed as JTQ .  vide /neXure A/2 dated 

15-1085 so he has qualii.ed for the next promotion to 

the post of TES (Group) TBt as the minimum qualification 

is 5 (five) years as JTO and the said TES Group 1 B' is 

a promotion time bound post. At present there are about 

4 (four) post of TES Group IBt are lying vacant in the 

Manipur Division like at Chiiirachandpur, Senapati, Iinphal 

etc. For the appointment of the said promotional post of 

TES Group IBt from amongst the JTO there is no examination 

but a time bound promotional post if the post is/are 

available. The applicant is one of the applicant for the 

said post and in this respect. the Divisional Bhgineer 

Imphal forwarded the app lications for, appointment 

aj TES Group 'B' from JTO5 to the Assistant General 

Manager (A) of the Office of' the Respondent. No, 1 vide 

letter No,. E-5/Group 1BY9596/175, D.ted at Impha1, the 

4th October, 1995 shows that the name of the applicant 

appearsin.Sl. No. 2.aecording to seniority. 

.1nnexure A/il is the copy of the 
• 	 said forwarding letter dt.4-1095. 

That the pexson n'axned hri P,B. Singh 

appeares in Si. No, 1 in the said forwarding letter in 

Annexure A/lI has already been promoted on of fkciating 

basis as TES Group IBt  vide order of the Asstt. General 

.... Manager,Telecom (A) 



( 

Mana-ger Telecom (A.mn) of the Office of the Respondent 

No. ]. ,N.o. STB/TE1l/Pt.III/80, Dated at Shi hong the 

22nd March, 1996 and as such the applicant now becomes 

the seniorrnost JTO in Manipur Division. 

Annexure A/12 is the copy of the 
said officiating promotion dt.22-3-96. 

(10) 
That under the order of the 

Respondent No. 1 vide No, STB/ES-3/Tenure/), Dated 

at Sbiflong, the. 25th, Jwgust l  1995, tk4=Xaza 9 (nine) 

JTO5 who have been serving in different Djvjsjonsi have 

been transferred to different Divisions. Out of which 

one $hrj Rashid Abme Shah who is working as JTO/&tha in 

NagaLand. Division transferred under Manipur Division, 

The, Respondent No. I directed to different Telecom 

District Managers of different Divisions including the 

Respondent No, 2to sent the relievers from amongst the 

logest stay at their stations. As a foiow of action., the 

RcèspondentNo, 1 issued another order dated 9th Febrary, 

1996 under No, .STB/E33/Ienure/XE addressed to. all the 

Telecom District Aanagers under its Reon asking them 

whether the officials have been transferred. 

Arinexure J13 is the copy of the said 
transfer orderdt, 25-8-95; and 

Annéxure A/1ts the copy of the said 
follow-up actIon dt.2i 9-2-96. 

..'... (u) 	That 

4,  



( 
104'i 

That the,Respondent No. 2did not 

take any steps or kept silent for sending a relieQer 

from M4pur Djvjsjon because his sweet one would be 

affected and as such he remain, silent. In the meantime 

the seniormost JTO in imphal $hri P.B.' Singhpromoted 

in the next hgher post vide Annexure A/12. The act of 

the Respondent No. 2 is arbitrary &e4gwpbecause if he acted 

immediately according to the order and directives of the 

Respondent No. 1 in 1nnexures A/13 and A/19the 'said 

P.B. Singh would have gone to Woitha, Nagaland Division as 

a reli ever •  of the said Rashid jthmed Shah so he waL ted and 

remained silent till the said P.B. Singh has been prnnoted. 

That the 	 General 

Maer Tèleco (A) of 'the Office of the1.Repondent No. 1 

is-ued a letter dated at Shillong the 315-96 under No. 

STB/E63/Tenüre/258 addressed.to the Rèpondent No. 2 1  

under the 'directives of the Repondent No. .1, directed 

that "reliever of 5hri Rashid Ahmed Slian, .JTO. working 

now in Wokhashoil'd be relieved by the loigest stay,  

JT.O, in Impal positively before 07.07.96. 

- 	 Anhexure !14 Is the copy of the 
said letter dt.3i-5-96.. 

(is) 	 Th'at. utmost su rpri se ,to .t i'ie' applicant 

who is waiting for promotion to the higher post as he is 

the seniorinost JTO serving in Manipur Division, against 

... the directives of the 

1Q 



the directives of the Respondent No. 1, the Respondent 

'No. 2 pick-up the applicant who is not the longest stay 

JTO at Iniphal and iss ued order of transfer vide his 

'letter No. EST/JT0/TFR/9697/39, Dtd. 10.6.96 and 

directed to relieve the said Md. Rashid 4hmed shah 

with immediate effect, 

Axrnexuxe A/15 is the copy of the 
said transfer order dt. 10.6.96. 

That it is humbly suiitted that 

the applicant is not the longest stay JTO at Imphal. 

He is now posted as JTO Bishunpur/Lokt'ak under B ishnupur 

Di strict of Manipur. There are many JTO5 at Iniphal who  

are staying a very long period. It is humbly suitted 

the applicant remained at imphal only about one year 

as JTO (VIP) vide Annexure £/9 dt. 29-8-92 and Annexure 

4 A110 dt. 28993, and as such the applicant is the 

shortest JTO at Imphal,. Keeping Longst stay JTO5 at 

Imphal and picking-up the applicant who is now at 

Loktak/Bisbnupur is the arbitrary and mala-fide act of 

the Respondent No, 2. 

that it is humbly subuitted that if 

the applicant is transferred from Manip ur Division to 

another Division like Nagaland Division, his changhes of 

promoting to TES Group 'B' is bleak because officiating 

promotion is considered only from the same Division only 

as other JTO5 from other Divisions/States do not come 

for officiating in the State of Manipur. It is also 

"U • subnitted that the 



5ubmitted that the transfer is nothing but done with 

malafide intention so that the applicant may not be 

promoted who has already qualified as sunitted above. 

So far the applicant remain silent and followed the 

directives of the Respondent No. 2 as a Loyal soldier 

right from transferring JTO tamphel to JTO Installations 

than to JTQ13outh than to JTO /VIP than to the present 

posting JTO Bi shunpur/Loktak though the Respôhdent is 

not empowered to transfer the applicant beyond the Head 

quarter, 

(16) 	 That the home town of the applicant 

1s at Khangabok Village under,Thoubal Djstrjt of Manipr. 

At preent the applicant is occupying a quarter b&onging 

to N.E.if , C., Loktak and his two school going chidren are 	- 

reading 1n Central School afl& -Bal Vidya Mafldir at Loktak 

in Ciass - Land Nursery resectively. - The Sessions of 

the said two Schools we'e already startëdin the month of 

kpiil, 1996. Attlie present moment if the ap1icant is to 

bë moVed and joined at Wakha, the prospect of his 

children, will be ruined or spoiled because there is no 

G-entrai School at Wakha, the present.transferred place in 

Nagal.and.. Moreover, there is ndentral School -at his 

homw tewn -at. Khangabok or in Thoü.bal Distri-ct, The Bal 

Vidya Mandb' is run by the NEPC and as such except in 

the said Loktak area there is no other school anywhere,. 

hence, it will create problem as the applicant has to. leave 

the quar.te.r at Loktak 	- 	 . - 

,,•• ,Annexures 

/C___ 



nnexures A/16 and A/i7 are the 
copies of ading certificates 
issued by the respective Schools 
respectively. 

(17) 	 That becuase of this problem, the 

P & T Manual Volume IV, Para 37-A specifically described 

that : 	 11
37 •  Transfers should generally 

be made in April of each year so that 

education of school going children of 

the staff is not dislocated. In 

emergent cases or cases of promotion 

this restriction 411 naturally 

not operate.' 

It is htmb1y submitted that 

neither of the two cases is/are applicable in the 

present case 	because the transfer order is not 

yet executed since 25-8-95 (nearly one year) till date 

and the case is also not a promotion. In this respect 

the Hon 1 ble Supreme observed which was reported in A IR 

1986 Supreme Court 1955 that : 

5. It is no doubt true that if the 

power of transfer is hbused, the 

exercise of the power is vitiated 

But it is one thing to say that an 

order of transfer which is not made 

in public interest but for collatera 

purposes and an altogether different 

thing to say 



14) 

hing to say that such an order 

per se made in the. exigencies of 

service, express or implied to the 

disadvantage Of the concerned 

Government Servant 

- - -  -- - - - - - - - - --- - 
	 - - 

" The Government is the best judge 

tb decide how to distribute and 

utilise the services of its employees. 

However this power must be exercised 

honestly, bona fide and resonably. 

It should be exercised in public 

interet. If the exercise of power 

is. based  on extraneous considerations 

or for achieving an alien purpose or 

anoblique motive it wouldamount 

to mala fide and. colourable exercise 

or power. Frequent transfers, :without 

sufficient reasons to justrfy such 

transfers CanQ 	t_1d aj 

fide. A transfer ismala fide when 

94 
	

it-i5 made not for professed purpose, 

such as in normal course or in public 

or administrative interesta jbr in the 

-ed.gencies of service but for other 

Pu rp os e than is 

person for undisclosed reasons. It is 

the basic principle of rule of aw 

and good administration, th-t even 

administrative actions should be just 

and 

.... 11 6, One cannot - 
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6 One cannot but deprecatethat. 

• frequ ent, unschedu led and utreasonab1e 

transfers, can uproot a fa 	'cause 

irreparable harm to a Government 

servant and drive him to de.spration. 

• It disiupts the euationof his 

children and leadstonutnerousother 

complication and problems 

and tesult in iardhip. and 4?moralisa-

tion. It therefore follows that the 

• policy of transfer should be reasonable 

and fair and should apply to everybody 

equ ally. 11  

(is) 	 That it is also Submittd that the 

order is arbitrary afl/does not involved Ublic issue. 

The order 'i5 not publicly tnade and has 

It is done on the arbitrary act of theRésPondht No.2. 

It is just a punisbent withôutanytit ofthe appitcant. 

The applicant made a repesentation to the Respondent No. 

• 1 and 2 on 14th June,1996 but theR'epondentNo, 1 and 

• 	 2 have not yet disposed 'the matter rather they are keeping 

the representatjonjno1d.stor e . 	• 

1rinexUre A/is is the copy of he 
said repre$entatjoli.dt. 146.i996, - 

• 	..(i9) 	That 

/ 
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That it is subriitted that the 

transfer is against the directives of the Government 

of India's instructions mentioned in the representation 
)n.nexure A/18 above dated 161996 4_ 
and also against the P & TQ Volume as submitted in 

paragraph No, 6( 17) above. it i5 humbly submitted that 

the notification of the Gbvernment of India is a law 

vide Shanti Kumar Gangli V. state of Tripura, reported 

in (1982) 1 Gauhati Law ?eports at page 211 

That o far -t-he applicant isnot 

yet released and it is expected that he 411 be reT eased 

any moment and as such status quo of the applicait is 

necessary to rnaintain. 	 .. 

That being aggrieved by the order at 

Anexure /15 aforesaid, the applicant begá to file 

this application under section 19 of the Adminstrative 

.Tribunal Act, 1985 .fo. redressal of his grievance, 

That the applicant dècares that 

he has availed of all the remedies available to him 

under the relevant service rules. T0  ap1icant made 

a representaton to the respondent No. 1 and 2 through 

proper chaMei on 14-6-1996 (nnexuxe A/18 for review 

or stay the said tr5insfr order mainly on the gr5uñds 

that 
- 	 . 

(a) the app licnt is having two 

schoè. going .chil.dren and the 

school where his children are 

studying are not available at 

the present posting place and 

also at his home town; 

H 

... (b) the 



(b) the transfer brder is mala-fide 

and arbitrary and is against the 

directives, of the Respondent No. 1 

as the applicant is the not the 

Longest stay JTO at Imphal; 

(c).The transfer order is against the 

directives of the P & T Manual 

and also against the Govt. of 

India 1 s decision which is a law. 

nnexure J18 is the said representa' 

tion. 

Inspiteof the said representation, the 

applicant has not been intimated the fate of his 

representation, hence, the applicant presumes that his 

request is, rejected. 

The applicant decares that he 

has no. other remedy except the one applied for herein. 

T-ihat the'app7icant further declares 

that he had not previously filed any application, Writ 

petition or suit regarding the matter in respect of 

which this app1ication has been made, before any court 

of law or an# other authority or any .other Bench of the 

Tbuna1 and nor any such application, Writ petition or 

suit i5 pending before any of them. 

9. 	 That in vew of the fact's aientibned in 

para Cj above the applicant prays for - following r&ief(.$) :- 

• 	(a): to admit 



(a) to adt the application, 	. 

(ib5 to call for the records, 

to issue notice on the respondent 

No 2 why the transfer order No. 

EST/JTO/TFR/96-97/39; dated 

Iniphá .1061996 (nn.exure ..A/i5) 

should not be .s.et aside .by this Hon.'blé 

Trivunal, 	 . .... . 

upon hearing the. patties to 8.' et aside 

the inipugimd order (nnexure /15) on 

amongst other grounas given below ;  and 

co st of the application. or.. case. 

.. 

• (I) FOR'TIIT transfer of the applicant to 

a distance place who is a low paid employee 

the power seems tobe meant to be sparingly 

exer4:sed under -  some compelling :exiici.s 

of particular suat1on andnot.a matter 

of routine 1  It if were 1Uerally exeràised., 

jt•wifl create temendou.s problems and - 

djffici1tjs in the way of th'e.applicant 

who. is.getting small pay.;....... :  

(II.) . FOR THAT., transfer p : the applicant cannot 

- be said routine 

and bona-fide but only co.ourable exercise; 

•••. (iii) FOR THAT 

r. 	 •.. 
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('lIt) FOR THAT the tranfer order is malafide 

as it.passed in order hot to get promotion 

of the applicant in the higher post so that 

other juniors may get the higher post as 

the"applicant is transferring to other 

Djvjjn outside Manipur Division 

(IV) F6TH the transfer order is not 

involved public interest as it is passed 

with extraneous purposes in the garb of 

ostensible purpose of public nterest; 

• 	(v) FOB THAT transfer effects to a lowly 

paid enpioyee and also without his 

consent and mala-fid.e intention; 

• 	(VI) 	FOR THAT the transfer order is arbitrary, 

rna1afide and passed with ulterior motive 

against the directives of ,te RespOndent 

No. 1 and also withcut 

exeu se 
;- 

(vii) FOR THAT there, is no reaon for' transferring 

the app•licant to other laces as his::, 

service at Loktak/Bishriptr"6rJ%'1aniu1* •' 

Divisioii is Very mch requied; 

(VIII)FOR THAT if the applicant is to ,roceéd on 

transfer to a reote. place like Wokha, he 

can proceed with wkh his whole family S 

and his school 

disl-ocsted and there shall be irr'éparab1 

loss; 

	FOR THAT 
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(IX) FOR TIT .the.transfer of thappiican .t is not 

on promotiop.or.the present post is. not abolished,,, 

or not n..v dversa.transfer and still JTO i,.s 

required at Thktak/Bishnpur. . . . 

iO, 	That pndirig fini decisiönor Thd appcatioh, 

the appllcant seeks issue of thefollótig inteirn 

order  

TO STAVthedperati6nof the ordei at.Annexure 

A-15 with 6 directiohto 	 2 

* not tbieIieethe plint 	As subniitted in - 

para No G  6 and9boVe, the applicant -is unable 

to moVe or to proceedThn traflSer, tterefore,if 

the oéiation of the iugned Ordeint tayed 

as jjràyedfór, the appliCant shal àufferàn 

irreiDarable loss wbidhcännotbé àdquate1y 	- 

compensátCd in monëy. 	 - 

11, 	That the applicant is enclosing an Indian Posta1 

OMer o5O/CRiipeés f1tyo±il) ithtfli s âp1iation. 

under Rune No.7' of the Geñta AdthjiijstajVe Tribunal 

(Procedure) .Rules 197 ised bythë Pôst.OffiOe In 

favour of the Registrar/Deputy Ristra; Central 

dmiiijstatie Tribunal, Guwahati Bench, Guwahata. payab'e 

at the.Post Office at Guwahati........... ., 

- 	.. 	- 
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F I -C A T I 0 N 

I, Shri N. Samarendra Singh, son of Moirangtherg  

Megho Singh, aged about 42 yeqrs, working as JTO in the 

Df'fice of the Telecorntnunication Department, Manipuiviio, 
4 

toktak'&shunpur? Manipur, do hereby verify that the 

contents of para No. 1 to 8. and 11 are true to my personal 

knowledge as well as from records and para No. 9 and 10 

are believe to be true on legal advice and that I have not 

suppressed any material fact, 

Date: 25-61996 

Place Imphal. 

.4 	

Drafted and settled by : 

ignature of the applicant 

Advocate 

To 	 4) 
Central, Administrative Tribunal, 
The Registrar, 

Guwahati Bench, Guwahatj 

11 



/ 
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I, Shri Moirangthem Samarendra SLngh, 

aged about 42 years, son of late Moirangthem Megho Singh, 

occupation employee of Telecommunication Departmeht, 

- resident of Khangabok Awang Leikai, Part I, F.S. Thoubal, 

Menipur, do hereby solemnly affirm and say as follows : 

1. 	 That I am the applicant in the 

accompanying petition and as such I 

am fully acquainted myself i4th the 

facts of the case. This is true to my 

knowlege. 

2 0 	 That the statements in paragraph No. 1 

to 8 except the legal points of the 

accompanying ptition are true to my 

knowledge and true to the reàords and 

the legal points are my bumble submissions. 

3, 	 That the Annexures A-i to A 18 are from 

my personnel records and official records 

received in my official capacity and 

I' 	
also from official records.. Tk 	is 

4 	. true to my knowledge. 

* 	 Verified that the contents of parä 
rç 

	

	
No 1 to 3 above are true to my knoiledge and beliere 

and humble submissions. 

Irnphal, the 
25th June, 1996 

By 

Advocate 

A 
'I'i rdy ffrn -; h'fre e on Yc 

. 	
by the  

anc-

." et 	........1:.  
i 	

•uI., 	M  jH to I (i*79fl 	1it- 	CCth t kiev lehig read 	• 

-. 

Signatur of the deponent 

Signattentifier 

7 
	 Advocate 

if 
rT 1HiT 

H, 

e 
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INDL4N POSTS AND TELEGRAPH .DRTMT 

OFFICE OF THE DIVISIONAL EI\JGINEER TELEGRAPH': NAGALAND: 

H.Q'. JIMAPUR - 797112 

No, E.101/P.I/95 . 	 Dated at Dirnapur the 
d Febru'ary 77 

On successful completion of training the followi'ng 

Telephone Inspector Trainees are hereby appointed as 

Temporary Telephone Inspectors inhe scale of pay of 

. 3-12-500EB-15-560/- P.M. plus usual allowances 

nder circle service condition. 	he date of appoIntment, 
are indicated against each The pbst are renewal under 

under Circle Office Memo'No. E171frD dt, 19.8,76 and ag 

against the posts created vide C.O. 8H.E$T.BE16/NGL, 

dt, 11,6.76,  

SI No. 	Names 	 Date of appointment, 

1. 	Shri Ashok Kantiupata 	 9,4 • 74 

2, 	" 	D, Chakravoty. 	 9,4.74 

310, 	
It 	Bapu Ram Boro 	 16L.774 

4 	If 	A. Deka Baruah  

5. 	" Pradip Kañti Iev  

6 	Hari Pada Majumdar 	 11.7.75 

7, 	it 	H.R. Bhattacharjee 	 11.7,75 

8 6 	" Jyotirmoy Das 	 11;7475 

9c , n 	Subhash Ch. Paul 	 17,7.75 

10, 	it  M Samarendra Singh 	 12;476 

The terms of the appointment are 

as follows : 

1. The Post 

~'i 



1, The 'Post are temporary but are likely to be ma.e 

pemanent. 

2. The appointments may be terminated at any time with 

One months notice to be given by the appointing 

authority 4thout assigning any reason'. 

'. The appointment carries with it the liability to 

serve in any part of, Indiar.. The appointees $11' 

also be liable for field service within India iii. 

'times of War or Nati onal Emergency j, 

4".. The service of conditions 411 be governe&bytIie 

relevant rules and orders, inforce from time tot1me. 

d/., 2/2/77 

Divisional 'gineerléré.phs 

Nagaland 

N.Q:, Djmaur 	79711'' 

Copy to  

• 	1'. The G.M. Telecorn.N.E. Circle Si11ong' or 

information. 

2'. The C.LO. 0/0 the G.M,T.N.E'. CircJ6 thillong. 

3 1  The .D.O. Telegraphs, Kobirnafor infrmatioth,. 

4. to 12. 2he Official Coñcérnd. 

3 to 21 The Personàlles, 	' 

22 The Ju4or AccounMiit. 0/0 the D.E..T. Naaland, 

Dithapur. 	 ' 

23, Office copy 	 • 	 ' 

d/ 2/2/?? 
Divisional En@neer Telegraphs Nagaland 

H.Q.'Dirnapur._ 797112 

:4 
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DEP.ABTMENT OF TELECO1'1MUNICJJION 

OFFICE OF THE GENERAL MAGER TELECOM,N.EaCIRCLE 	
91 

SIIILLONG -793 001 

No STB-1/JE-Trainee/Posting Dated at Shiliong 
the 15th Oct., 195 

The .M.T. N.E. Telecotu. Circle Sliliong is 

pleased to issue the following orders of posting of 

J.E. Trainees of Batch  No 13(sTR) Kalyani and Batch 

No, 10(STR) Jabalpur on conipleion of the.r prescribed 

J.E. Training. 

1. 

tp 

• 

	— — — — — — — — — 

6 P Shri M.S. Singh, under D.M.T. Gauhati. 

7..__....- 
(4 

8.----- 

The posting order in Ispect of the J.E. trains 

from se.al 4 to S above a1e on.temporary basis and will 

be revised in due course. 

(3. R1NUJN) 
ASST GENERAL MA]AGER (sTAFF) 

0/0 THE GERAt, MNAGER TELECOM N.L..CIRCLE 
SHELLONG 

Copy for information afld necessary action to : 

10. Trainees coñcdrned. 

ii. Spare 

Sd- illegible 5/10/85 
To 	 FOR GEAL MANAGER TELECOM N.E. CIRCLE 

Shri M.S. Singh 	 . SEELLONG -793 001 
J.E. Trainee 
Gb 	Te1ecom 
Trg. Centre, 

Jabalpur. 



•if MV 

- 
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DERABTMENT OF TETECOMMUNICATI ONS 

OFFICE OF THE GENERAl1 MANAGER,TET rECOM,TRAINING 

CTRE,JABAl1APUR- 482006 

No. TC/TI/3510/JE MOlO 	Dated at Jabalpur, 
the 18/10/85. 

Sub :- Strike off Junior Engineer 

Trainees of Gategory-Il Strowger 

Modular Course Batch No. MOlO. 

Ref :- GM TTC Jabalpur letter No.TC/TO/ 

1002/84/86 dt. 19/12/84. 

On successful completion of 37 weeks 

theretical training in strowager Modular Course at 

Telecom. Training Centre, Jabalpur-482006 the Junior 

Engineer trainees of Gategory-Il Strowger Modular 

Course Batch No. MOlO as shown in the annexure 'A' 

are hereby struck of 1' 4th effect from the afternoon 

of 18/10/85, with orders to report to the officers 

concerned rnationed against theirs names. 

Enc: Annexure 'A' 
(G.M. PRASAD ) 

Accounts Officer ( Trg. ) 
for G.M.T.T.C.Jabalpur-482006. 

Copy to :- 

- Z- - - - - - - - - - - - - 

4 



- 

70(
;
* 

No. TC/TI/3510/JE Batch No, MO-lO 	Dated at Jaba1pur 
the 18/10/85. 

Staff order in r/o J.E. Trainees of Category 

-II (Strowgor) Batch No, MO-lO. 

 - 

 

-- -- -- - - - - - - - - - - - - - - -  

Unit of Rectt: N i 

22. B.C. Baishya 	A.LCarrier Tezpur 	D.M.T. 
Gau'iatj 

23.M. Samarendra Singh SDOT Imphal 

24.T.K, Bose 	 JEhones 	 AE OSD 
Gossaigaon 	 Gauhati 

25. Binay Bhusan 	SDOT Agartala 	Director 
Malakar 	 - 	 e1ecom 

Agartala 

Sd/- 
(G.M. PRSAiJ) 

• 	 ACCOUNTS OFFICE (TRG) 
FOR G.M. TTG,JABALPUR-6 

• 	 Sd/- illegible 17/10 

4 	 - 



DMtTMgT OF TELECOMMUNICIONS 

O'FICE OF THE DIRECTOR TELECOM, IMPHAL. 

No.ESt/JE1/Trg/374 	Dated at Imphal,the 19ih Nov'85 

In pursuance of G.M.T. Shiliong No . , STB-i/rE 

Training/Posting dated i51085, Shri M. Samarendra Singh, 

J.E. Trainee on 	 successful completion. 

of J.E. training is hereby tiansferred. and posted under 

D.M.T. Gauhatj, The official stands struck off from the 

forenoon of 19/10/85 from the strength of this Telecom 

Area. 

Sd/- 
Astt. Director Telecom 

for Director Telecom, Imphal 
795001 

Copy to : 

1) 

3).- 

The Official concerned. 

- 

7)---___ 

4 	 For Director Telecom 
Imphald. 795 001 



Ppartrnentof Telcommunica,i 
Office of the District Manager Telephones,Guwahati. 

No.DMT/EST_2/T&P/L/85-86/]0 
dated at GFI 1 29-10-85 

In pursuance of G,M.T.N.E,Circle,Shillong 1 s 

-4 	 No.STB_1/J.Etraince/posting dt. 15-10-5 1 Shri 

M. Samarendra Singh, I.E. Trainee who has rported to 

this District n28-10-85(F/N) after successfu com-

pletion of practical training is hereby posted as 

J.E. Grievance Cell attached to the Commercial Officer, 

0/a the D.M.T, Gwahatj. 

Sd / - 

(B.K. Deori) 
Divi siohal Engineer(P&A) 

O/otheD.M.T. GH. 

Copy to : 

 

 

 

Sri M.S. Singh, J.EQÔ the D.M.T.Ghti. 

10. 	- - - 

P • A. ( E) 

0/a th• D.M.T/GH 

M 
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INDIAN TELECOMMUNICATIONS DEPARTME'TT 

OF THE GENERAL MANAG,TELEOM.N..TELECOM 

CIRCLE: SHILT4ONG-?93001. 

No.STB/ES_3/Tennure/VII 	Dt.at• Shillong th 2/1/ 

The G.M.T. Shillong is pleased to issue the 

foU owing orders of transfer and posting of Junior 

Engineers to have immediate effect : 

1) Shri Gauranga Sn J.E. Aizawl on completion 

of his eriure is transferred and posted to Silchar 

vice Shri N.P.Dutta J.E. Silehar who standstransf-

erred ans posted to Aizawl as a substitute of Shri 

Gauranga Sen. 

The trnafer of Shri N,P,Dutta J.E. is in 

partIal modification of this office memo of even no. 

dt.8-7-85. 

Shri N,P,Dutta 411 move first. 

21,  Shri Jitendra Chidra Da J.E.Imphál imder 

Director Imphal on completion of hi5 tenurO is trans-

f erred and posted to Agratala under Director Teleçom 

Agartala vice a longest staying J.E. at Agartala who 

stands txnasferred and posted to Imphal as a substitute 

of ShriJitendra Ch. Das. 

The Director Telecom. Agartala will release 

the longest staying J.E.at Agartala first under 

intimation to this office. 

.3. .Shri. .(2). 
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Shri S.IC.Mukherjee J.E. Irnphal on 

completion of his tenure is trnsferred and psted 

to Gauhati under D.M.T.Gauhati vice Shri M. 

Samarendra Singh J,E.under D.M.T. Gauhati who 

stands transferred and posted to Imphal as a 

substitute of Shri S.R. Mukherjee. 

Shri M.S.Sing 411 move first. 

Shri A.R. Biswas J.E.Imphal under 

Director Telecom Imphal on completion of his 

tenure is transferred and posted to Shilloig under 

D.E,Phones Shillong Vice a 1ogest staying J.E. 

at.Shillong under D.E.P.Shi1long who stands transfe-

rred and posted'to iniphal as a substitute of Shri 

A.R. Biswas, 

The D,E.P.$hillong 411 release first 'the 

longest staying J.E.under intimation to this Office. 

The concerned Di rector Tel ecom/D.M ..T . Gauhati/ 

D.Es 411 release the officials as per forsaid 

orders immediately under intimation to this office. 

(S.Rarnanujain) 
Asstt.General Manager E& ecom 

(SF)For General Manager Relecom 
Shillong. 

Copy for information and nece - 
ssary action to :- 

1.The Director Telecom Shil7.ong/Dibrugarh/Imphal 
Agatala. 
The D.M.T. Gauhati. 
The D.E.T.Shillong/Aizowl/Shillong 

fl Official concerned 
D1EP-Shi' long. 

(B. Chakraborty) 
Asstt.Director Telecom(PM) 

For General Manager Telecorn,Shiflong. 



DEPARTMENT OF THE TECOMUNICON$ 

OFFICE OF THE DIRTOR TELECOMMUNICATIONS 

UAL-795QOi. 

No. Est/jE-2/TFR/215 	Dated at Imhal,the 
-. 	 3rd Feb. 1 86 

In pousuance of.  G.M.T. Shiliong order 

contained in STB/JE-/Tenure/VII dated Shillong 

2-1-86 Shri N. Sotnarendra Singh J.K. on transfer 

from Gauhati Teiephone District has joined into 

this Area on the forenooi of 27-1-86 vice Shri 

S.R. Mukherjeê, J.L(Fhones), Lamphel pat, 

transferred and posted under D.M.T. Gauhati and 

has been posted as J.E.(Phones), Lamphelpat. 

2) 	Shri S.R. Nukherjee, J.E.(Phones) Lamph, 

elpar is hereby released from the strenghb of this 

Area w.e.f. the A/N of 5-2-86 with an instruction 

to report for duty under D.M.T. Gauhatl, 

Shri S.R. Mukherjee J.E. may apply for 

TAIDA advances, if required. 

Sd/- 
C J.N. LAL) 

	

4 	 Asstt .D:irectorTe1econ 
for Director Telecom Irnphai795001. 

• 	Copy to :- 
• 	 1) 

	

• 	 4-5) 

Gto9) 

10) Shri M. Sornarendra Singh 

A sstt.Director Relecorn 
For Director Telecom Inipha7-701. 



,- 

1' 

DEPARTMENT OF TELECOMMUNICION3 

OFFICE OF THE DY.GENAL MAGER?TELECOM/IMFHAL 

No,EST/JTO-2/TFR/126 	Dtdat Imphal 12.4.90. 

The 'following transfer and posting 

orders, are issued in the cadre of JTO5 in the 

interest of service with itnediate effect. 

Shri M. Somarendra Singhi JTO Laniphel 

Exchange is posted as JTO InstallatiOn 

and Mainteance of C-DOT Exchange. He 

will work at T am en l o1 g with 'Shri D as, 

JTO, Task Force at Imphal and will 

learn the Installation of C-DOT 

Exchanges, 

Shri D. Purkayastha, JTO cable is 

posted as JTO Laniphel vice Shri 

M. Soniarendrá Singh. Shri ILPurkayastha 

will deal out-door & In-door'plant of 

Laniphel Exchange, 

Shri D. Purkayasth will joint first 

as JTO Lámphel. 

Shri R.K.Debanath,JTO will work as JTO 

('Cable) under SDOP/Ithphal vice Shri 

Pirkayastha, JTO ëable transferred. 

I 
	 ... The of'fi ci àl . ( 2) 

MIN 



	

I. 	 Q 

he official at Serial No.1 may, 

apply for TA/DA advance if required. 

Officer .  Engineering 
for Dy. General Manager,TeleCOm. 

Imi5hal795OO1 

Copy to : 

1-3) 	Officer Engineering, 

Phones/Tele.graphs/PRX,Itnphal. 

	

46) 	Of ficial concerned 

	

7-95, 	Personal file. 

	

L4 
	

10-) 	Accounts Section. 
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DEPARTMENT OF TELEC OMMIJNICATIONS 

OFFICE OF THE TELECOM DISTRICT MNAGEtiIMPHAL, 

No. Est/JTO-2/TFR/183 	Dtd.at Iinphal,22.6.92. 

- 	
The Telecom District Manager, Imphal is 

pleased to issue the following transfer and 

posting order in the cadre of JTO in the inter-

.est of Public Service. 

Sri P. Brajabidhu.Siflgh, JTO •  

(South)under SDOP/Imphal is 

transferred and posted under 

SDOT/Imphal vice Shri M. 

Sotharendra Singh, JTO. 

Sri M. Somaendra Singh, JTO 

inder OT/Imphal Is transferred 

and potéd as JTO(South) under 

SDOP/Imphal vice hri P.B.Singh,. 

JTOSouth Transferred. 

( C.K. Deb) 
Asstt. Directot Tel ecOm. 

For Telecom . Di strict Manager Jmphal. 

Copy to 

1) The SDOP/Imphail. He is req.uested to 

r eleace - Shri P.B. Singh, Jo( South) as. soon a 

Sri M. Sbmareidra Singh,JT01 repbrted for dpty. 

... 2).. The.,(2). 



•  ( o ,. _• ' 	• - 

The DOT/Impha1. He is 

requested to release Shri 

M. Sornareridra Singh, JTO 

itrnnediateiy. 

 

 

- - 	- ------ 

P/F of Sri M. Somarendra Singh 

TO. 

7- 	8) 	--------- 

9) 

Sd/- 

For Relecotu Di stri Ct Manager, 
Imphal- 795001. 

0 
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DEPABTMENT OF TELECOMMUNICJION 

OFFICE OF THE TELOM DISTRICT M.AGER,IMPHAL 

No. Est/JTO/TFR/ 	Dtd.at Lnphai,29.8.92. 

The Telecom District Manager, Imphal is 

4 	 pleased to issue transfer and posting order oi 

the following JTOs in the interest of public 

service with immediate effect. 

Shii M. Somerendra Singh, JTO C-DOT 

under SDOT/Imphal is transferred and 

posted a 's JTO (VIP) under SDOP/Imphal. 

Shri N.Z. Singh, JTO (VIP) under 

SDOP/Iniphal is transferred and posted 

as JTO E-10B under D.E. E-1OB/Imphal 

(c.Ic.JD1B) 
Asstt. Director Telecom. 

For Teleconi District Mariager,Imphal. 

Copy to :- 

2 

3. 

4 0 	 - . - - - - 

5. 
6-7. Personal file of the Official M.SOmerendra 

Singh, 

For Telecom District Manager, 
Iniphal- 795001. 

. 

i ~ 
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DEPARTMENT OF TELONMUNICATI0NS 

OFFICE OF THE TELECOM DISTRICT MANAGER,IMPHAL• 

No. Est/JTO-2/T/253 	Dtd.at Iniphal.,28.9.93 

The Telecom District Manager, Imphal is 

pleased to issue the fol1odng transfer and pos-

ting order of JTO3 in the units noted against 

each in the interest of sevi..cejith immediate 

effect. 

Charge report may be sent to all concerned. 

 

Shri H. Sumerendra Singh JTO (VIP) under 

SDOP/ Irnphal is transferred and posted at 

Bishunupur under SDOT/tmphal with Beadquarter 

at Bishunupur vice Shri iS. Dholendra Singh, 

JTO, Bishunupur. 

a' 0 

to 

10 . 	 - - - .- - - - 

SI. No. 1,2,3 & 4 may apply TA/DA, 

if necessary. 

(K.G.. Singh ) 
Asstt. Director Telecom 

For Te1eco Di strict Manager,Imphal.. 

contd..3,. 
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DEPARTMENT OF TELECOMMUNICATION 	S 

OFFICE OF THE TELECOM DISTCT MANAGER 
 

No E-5/Group 1 B 1 /95_96/175 	Dated at Imphal 
the 4th Oct. 1 95, 

To,'. 

Shri G.N. Ghyne 

Assistajit General Manager (A) 

0/0 the C , G.M,N.E.Telecom Circle 

Sbi1long- 793 001- 

14 

'4 

Sub :..- Option for officiatjn 

in TES Group 1B' from JT Cs. 

Kindly find enclosed herewit}j.' an application 

received from the JTOs are given below,. They have 
option for TES Group 'Bt from JTO5 •  

le 	Shri P.B. Singh, JTO 	. 	 . 

Shri N, Sarnarejadra Singh, JTO 

Shri P. Banerjee JTO 	. 

4, 	Shri M. Deba Singh JTO 

5• 	Shri Keneth Chingthani'JT 

6 6 	Shri Homeshwar Singh JTO 
7r, 	ShriS. Dhanabji Singh, JTO 	

5 

8. 	Shri Th. Sharatchd Singh, JTO 

9 	Shri Y. Bijorchandra Singh JTO 

10, S. Dholendra Singh JTO 	. 

ii. O.J. Singh, JTO 	 S  
12. Oh, Jiten Siigh, JTO 

The above app ii batibns are foreaded for favour 

of your kind information and necessary action of 

your. end. 

End: A/A 	- 	. 	3d,'- 

	

(i.P, MAJ} 	) 
For Telecom Dist._Manager Imphal_795001, 



DEP RTMENT OF TEI1ECOMIvIIJNICATION 

OFFICE OF THE CHIEF GENEtAL MANAGER,TELOM, 

N.E. CIRCLE,SIULLONG793 OO 

No. STB/TE-11/Pt-III/80 	Dated at Shillong the 
22nd March, 196. 

The Chief General Manager, Telecom, N.E. 

Ciecie, Shillong is pleased to Issue the following 

cadres for local officiating promotions and 

posting in the cadre of TES Group 'B to have 

immediate effect, 

S-l.No. 	Name. 	Present place of 	Post of 
posting 	 officiating 

1. 	Shri S,Bhattacharjee JTO Roing 	SDE(Group)±oing 

2, 	S.N. Shah 	JTO Tawang 	SDE(Group)Tawang 

3. 	" P.B.Singh 	JTO Imphal 	1JE(Group)Iha1 

4, 	%.K. Bhowinjck JTO Diinapur 	SDOT(Dimapur 
vide Shri S.K. 
Mitra 

The Officiating promotion of the above men- 

tioned officials is purely temporary and will stad 

• automatically trniinaed and revert'ed on expiry of 

180 days or on joining of regular incunibants of the 

posts on specific orders issued by the officer or 

any competent authority whichever is earlier. The 

- . . . The, . .(2). 



-:(2) :- 

The order of officiating promotions will not 

bestow any right on the offici as for regular 

absorption to the cadre of TE Group IBI post 

nor the service so, rendered b the 6thöiais 

in the officiating capacity 411 court for 

the purpose or seniority etc. in the grade. 

Necessary chage report may be sent 

to all concerned. 

Sd/- 

G,N, Chyne ) 
Asstt. General Manager,Teiecom 

0/0 the Chiefeeral NanagrTie1ecom, 
N.E. Cth.rcie Shillong-793 001. 

Copy to :- 

The Director Gener& Telecorn(STG_II) 

T.C. HQ Sanchar Bhawan,Newëhi ' 

Senior P.ji. to CGMT/GM(D) ,CiIcle Officer Shillong 

3 DGM( A) /DGM(P)/DF/AGM( E)/DE In st/V.O .10.04 Shillon 

TDMltanager/DimapLir/trnphal •  

£o.U&P/A.o.(A)C_o Shillong 

P/F of officials 

76 Hindj Translator 

8. Spare. 	 S  

for. Chief General Manager 
N.E. Telecom Circl 
Shillong- 793001.: 



DEPARTMENT OF TELEC0MMUNICIIONS 

OFFICE OF THE CiUEF:GENAL MANAGER,.TELECOM, 

N.E. CIRCLE, SHILLONG- 795001. 

No. STB/ES3/Tenure/2E Dated at Shillong, 
the 25.8.95. 

• The Chief General Manager,N.E.TelecOin. 

Ciecle is plea.sed to issue the following order 

of transfer and posting in the Cadre of J.T I O. 

to have immediate effect :- 

• 	 5hri B.C.Paul JTO/Kohima is now trans- 

f erred and posted under TOM/Agartala vice longest 

stay JTO at the station who stands transferred 

and posted to Aizawl. 

2. 	Shri M.R. Dutta I  JTO/Aizawl is flotr 

transferred and posted under TDM/Agartala iic 

second •longes stay JTO at the Station who stands 

transferred and posted to Aizawl. 

Shri B.C.Das, JTO/Saihais now trails-

f erred and posted under TDM/Agartala vice thire, 

longest stay at the Station who stands traxsf- 

erred and posted tb Saiha. 

4 0 	Shri B.B.MalaIcar, .TO/unheboto is now 

transferrd and posted under TDN/Agartala vice 

fourth longest stayJTO at the Station who stands 

transferred and posted to Zunheboto. 

...5. Shri (2) 



5, 	Shri D.K. Dcv JTO/Kohima is now trans- 

£ erred and posted under TDM/Agartala vide fifth 

longest JTO at the station who stands transf-

erred and posted to Kohinia. 

- 	 6. 	Shri M.N. Mazumdar, JTO/Kohirna is-flow 

transferred and posted under TDM/Agartalavide 

sixth longest stay JTO at the station who stands 

transferred and posted to Kohirna. 

76 	Shri Rashid Ahnied Shah, JTO/Wokha I s now 

transferred and posted under TDM/IP vice first 

longest JTO at the Station who stands_transferred 

and posted to Wokha. 

8. 	Shri A.K. Sen, JTO/Atzawl is now transf- 

erred and posted under 4F. 2,914 ,F TDM,tanagar 

and posted to Aizawl. 

90. 	Shri D. Laskar, JTO/Tura is transferred 

and posted under TDM/Tura is transferred jand posted 

under TDM/Agartai,a. Substituted to be posted by 

TDM/Shillong. 

3)---.-- 



-: ( 3): - 

Copy of release order may be sent to 

this office for records. 

Sd!- 
(su. MMAW ) 
AGMT (Admn) 

for Chief General Manager Telecom, 
N.E. Circle Shifl..ong. 

Copy to :- 

1-6 TDM/AGT/AZL/DMP/DP/ITN/SH 

A.O.(T) C.O. Shiliong 

Circle Secretary JETA(I) 

4 	 9, A.E. E-1OB Shi7long-793001. 

Sd/- 
A.E. Telecom (D) 

0/0 the C.G,M.T.N.E.Circle 
Shillong- 793001, 

k 

0 



DEPARTMENT OF TELOMMUNICATIONS 

OFFICE OF THE CHIEF GENERAL MANAGER NE CIRCLE 

SUILLONG- 793 001 

No. STB/ES_3/Tenure/XI 	Dated at Shilldng, 
the 9th Feb. 1 96. 

To, 

The TDM/SH/AZL/AGT/DM/IMP/ITN 

Sub:- Tenure transfer Case 

of JTOs 

R6f:- STB/ES-3/Tenure/XL,fltd. 

at Shillong, the 25th 

ugust, '95. 

	

With reference to this office Memo of even 	It 

No. dt, 25.8.95 in which the tenure transfer 

order of the folloIngs JTO5 wasissued,ldn 4 ly 

confirm whether the officials have been traxis-

ferred and if so date of their release of the 

official may be intimated to this office at e 

early date. 

S1.No. 	Name of JTO5 
	Present St ati or of 

Shri B.C. Paul 
	

JTO Kohima 

2, 	M.R. Dutta 	JTO Aizawl 

3r 	B.C. Das 	 JTO Salha 

4. 	B,B.Malakar 
	

JTO ZUbneboto 

...5....(2)... 

07 



j/ 

-41  

74  
I 

.4 

A 

.51No. Name of JTO5 Present station 
of 	torkig 

5. Shri D.K. Deb JTO Kohima 

!I M.N. Mazurndar JTO Kohinta 

7 .  Rashid AhmedShah 	JTO WOKha 

S. fl 	A.K. 	Sen JTO Aizawl 

9• " D. Laskar JTO Tura 

Sal - 
(AB Engineer.) 

Asstt.. Director,Tele,com (EitD) 
for Chief General Manager, Telecom 

N.E.Ciicle,Shii,1 ong.-793 001. 



-á 

-F 

'a 
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OFFICE OF THE CBIEF GENERAL MA GER, 
TELECOM N.E. CIRCLE,SUILLONG - 793 001 

No. STB/E-3/T enu re/258 
	

Dated at Shillong the 31-5-96 

To 
The T.D.M., Imphal. 

Sub:- Tenure Transfer of JTO5 

Reference - EST/JTO/TFR/96-97/36 
Dtd, at Imphal,, the 11.4.96 

Kindly refer to the letter dated above. The 

undersigned has been directed to inform you that as on da 

date re1eivr of Shri Rashid Ahrned Shah, J.T.O. working 

now in Wokha should.be  relieved by the longest stay 

J.T.0 *  inimphal positively before 07.06.96. 

(G.N. Ch3/ne) 
Assistant General Manager, TelecomçA), 
0/0 the C.G.M.T., N.E. Telecom Circle, 

Shillong -1 

'4 

k'XI  
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D - EP ARTMENT QF T ErEC OMMtJNIC ATI ONS 

OFFICE OF THE TETECOM DISTRICT MANAGIMPHAL 

No. EST/JTO/TF?/96-97/39 	Dtd. 10.6.9 6 . 

Inpuraance of Chief General Manager, 

N.E. Telecom Circle, Shillong letter No.STB/E-3/ 

Tenure/XE dtd. at Sh111on 6- 6-96 , -Shri M. Sonia?endra 

Singh, JTO' working under SDOT/Iinphal is transferred 

posted at Wtkha to relieve Md. Rashid hmed Shah 

Dimap JTO Wokha iinder TDM,' 	ür iithi'mmèdiatè efect. 

• 	.Necssary TA/DA may be app1ied. 

if réquird. 	 •, 

Sd/- 
: Tqlecoth DLstrict Manager, 

Inphal-.795001. 

Copy to :— 	 • 	
: 

The Chief General Manager, N.E.Telecom 
Circe, Shillong. 

The Asstt. General Manager lelecom (A), 
N.E. Circle, Shillong. 
0/0 OGMT/$hiiiong. 

3, The T&lè corn District Maiager ,Ditnapur. 

The A.,0.(TA),  0/0 UGMThillong, 

The offiia1 óoncérnied. 

Shri M. Somarendra SinghJTO 

0/0 the SDOT/Imphal. 

... 6...(2). 	 - 

___ -- 
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- e 

The Accounts Officer (Cash) 

0/0 TDM/Iphal. 	 . 	* 

The SDOT/Iniphal. He is requested 

to release the Official imniediately. 

The P/F of the official. 

9, 	The Ciicle Secretary, JTQA(I) 

Ivif 5) Section 0/0 the TI'Sh1ilong. 

.10. 	Spare. 

Sd!- 

• . • 	(DAVID HASSA ) 	.. 
Asstt. Direjctor T.eleoni, 

for T1coiDistrict'Mariager, 
Irnphal-795001. 	• 

• 	

• 



~b, 	 0,  U-b 

—í Kendr iya l' 	 ;\\ 	fl11 

VLdyut Vat? K.nm 	j.. 
'•••• 	z 	IwsUtes 1w 

riip.ti-19 1'i 	 1wj-f1?1 

	

4iac 	 * 

R(. o.IVT 	/ci.LoI< 

EADIN 2i- 

Cr1.fied that Maetcr I,1NarendrS aingh 

3/0 Lr: 14.Salnarefldra a ingh is a bonafide 

ttvnt o
f tii$ Ttai2,Ya reading in class 

1. -B drng the ademiC sessi°n 1996- 97. 

Fø date of birth as per our off ide 

ecor1 je 26.10.90(TW0ntY sixth October 

N.i1,Ni4I4tY). 

(T .K.J1A 	) 

JD/J\LAL 	
PRINCIP.L. 

'. ncIpItTTW1 
• 4!)( Vtdvt;iya Loktk H. H . Project 

c{T 	 o qf 

\1AN1) UR )795124 

4 
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OFIWL OF TilL 13AL VulVA MANLI 

1AAK HE pOJcTi M;IIIPUR 

)904 	 Dated 1706.96 

kTL jc,ç 

Cei tjfid that Mister floirangthem Dhe'enara Sngh 

4/0 Shd MoirongtImm Sawrendro SinCih is a bonafide stuueit 

of t3I Vidja AhtJti, LoLtak HE Project,Minipur reading in 
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To 	
'•1 

• 	1. The Oztcf Gcn.iej. Kenger, 
• 

	

	Nox'thast,rn Qirol., 
Chillorig, 

• 

 

2P The Telsoom Diatrjt Mtntgar,. 
. 	 I Ii*phal,, 

	

• 	 •0 	

I*ha1, the 34tb June., 3996 

ZHROUGli PROPER CHANiEL 

oub * Transfer of MUj M.8anarg4 aLngh 
-- 	 Z.T.O. jXs)pur/k, Ma4puz' 

to Wak?a, U*a18n4. 

* B?x'i .!t. 8otarendra aingh 
J.T.O., mabnupur/rjja, 
Maxtpuz',. resident of 
Khrtgabok £weng Part.X, 
Thoubal Dietr1o, Me4pur. 

I have the honour to 1ay the t01.oi4ng0 foz 
your kind syipath.tjo and tavourabte aot.ton so that my 
transfer order from Loktsk, Z(arippx StAte to Wkh, NaPlaud 
Btate maybe revoked. 

1. 	That I Joined in the T4ecoa Dapartmnt as Phos 
Inspector an 12th Iprit, j6 $t Xohtjsa Naa1a4 $tats aM 
stayed for about two years, Than Iwas prmo$ to J.T.O. 
and Joined on 28th Ootobar ,  1985 at Gauhati, Luau after 
serving as Phone Inspeotop at I*pha].. Thereafter, I  VaS  
transfo=ed to Lahe1, )!ipur Dtvi5to. L-tte serv1ng 
Lot about 4 years, I was transferred as 3.T.o. Xn*tgi1&tp 
and Xatntanaije of Q..Dot AXGWW9es at Tflangjog d entire 

•k 	• f 	c•. 

f iuM.. is 96  
#R 

/ 

2k 
1• 	 /__,•• 

'I 

.... 2. That 

ll~i'- 

* 

-a 



: 

- 	216 	 That the.r Z van transferred to as 

8outh but it was oaneallod and lter &gt*n trarterrd as 
• 	oT.Q.,UP, !ha1 vnd i'einai as .TTO(VP) fOX' about .1 year 

• 	then! have':been t!rr4 at thepøsent J.T.O.,auaupur/ 
toktak, in B1 ahunpu r Di 3ti& at of Mantpu r and X joined in the 

month of DCebe 1993 ad Va,s euch I have ben alwayS on 

the run '1ereaj maAy JTOsof this hic*t .DtO_0rN*4PU? 

Division have not beaft ditUz"bed for miy yar togetha, 

3 0 	That. my home towa is at KhngabQk flfl •,ufl4 
Thoubal Di z3trlct of M Lptr State, At pL'es€1t I aa oo1pying 
a quarter belonging to N.LP.C., Lotck e4my t.vo Soo•l 
going cildrezt are ruding in Central 800t and Bat T14y* 

andir at toktak in Classi and Nursery rsapectiyøly, i.  The  

	

• 	3e8stons of tha Ø(d t Saboolg were alrea4 itq1ted.n 
the month of APrilo 1996. At the praont moniit it I em 

to be moved and joined at W*kM the propectg Of my 

41l be zi4ned or spoiled because there is o. qentrai S1 
•t Wskha, the present tragtorred plue in Nag LaD4V  

	

V 	

• there is no Central School at sy home tn at hanpbor 
V 

 in Thoubal District. The 2a1 Yidya t4endir is 	y thi 
NC Sand as SUCh except in the said toktak area there ano 

• other 8cboo1. any.whara hence, it wil arsate probleja a.X 

	

• 	hays to leave the uirtgr at tta 

• B80ause of this problems the P & T Manual Votume 
XV, Para 37.A epo4ttoal.ly described that $ 

" 37-Ai TranaXers should gen.ral]7 be made i • 
4ij of etch. year 80 that educatton 'of 
$CbOOI going childn of the itaff i not 
dtsooatgd. In emergent. oaOs or eases of promotion this restriction 41.1 ratuzatly 
not operats, 

• 	 • 	.. • Ihuably 
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I- 
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I humbly aubdt that netthr of the tvo caseg 

i,/sr. applicable beri crid as iiob as 1 gut*uittid abovs that 

if I 	to be tranefrrsd at this present ament *7 sioo1, 

going children 411 be t ocated -. 

That the Order of the Chjf Gterai tsnegsr 

Te1com 8hiLitng re 1ett'r Nov. STBAS..$flcrn.ure/258, 4ated, 

811on, the 31Lt X ay o  1996 jjp#CjcGlIy ittoned that 
Ns1j Uahi5. .thmad. shah 3TQ *drg now in Wekha should be 

relieved by the Longest Stay flO in Imphal. 
- .-.------- 

I am not the longest stay ZT$ at impb.al and at 

present I a* tne ZO, Fts pur/Ltek 	Euth aoordtng 

to th$ said order, I should not he transferred'. I atsa, 

subtdt that as a flO (VI?) I was only for about lysr at 
Zaphal that too 	feat it was only for U onth, 

5% 	That I am forced to sq tlzstju 

piok.up for transfer outside Division is only that I am the 

aenioraoct JTO in the Manipur_Diviaton though the CMT, lk4jIong 
speaifleallyet*tsd that the 'Longet stay U Imphal.' shoOld be 

transfer to reUths ai4tiernad!. Ifyou were to taIe &ch 

4eaiton agejnt the order of the ØH2, 14.1iong that the 

seniorsost flQ in the Manipur Divi . sion should go out1d 

XaMiPur Dtviaton as trscetr why 	X was transferred tro* 
iTO (VIP) 99=2 Imhal to as JTO toktak/i11. e1npu*' only to 
years around. ago, hende, I felt that the present tL'enst1' i s  

nothing but an arbi t*try not as well as atala.'L14s in order to 

harass me d.thout my tau!t 

0090 to 

:4/ 
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6*0 	 That it is a fact that the tenure transfer o$er 

of 144. Rajd A?mu'd Shah isuo1 about 5 months ago $  however, 

it -ms not iapletad beoue if It vas Implemamted the 

than tngest Stai ar, tTTQ t. Ipba1 as weil lks the Sanioriot 

in, Menipur Division wuld had been eftset, After the 

S.niormost TO in the Dtvjdion has b.om of*4at,4 to the 

next higher post only 	j*iIfl* rioanttj, thetrsn..r 

order is impleMented by ptcking..up as on1 	tili I am not 

the Lg.gt Stay flU in laphal and still ther• are su 

Long#31k Stay VMS it !phat. 	Ptoktng.up iae i zuthing but 

purely on arbit3rnry and w;&1.n-fjdQ act. 

I may remind one incident that whilst wag 

NagalaM(KoktMa) in or about 31at M1t, 1978 1  I  Vag  abt 

to be killed by some of the loctlitL.a at Kobtag for a 

matter of disoo=eatiosk at t,iop1ns o nozi..payment of tILU.. 

I was idracuiGusly uved bt I was brtaL1y betun. In tb. 

said night I vao togpitaUged f or injuzy on the heed,body ste o  
guarded by the Departmont. After thro nights I was sscrStSly 
ehou.off apaoao mao, a ton in i4inipur tat., by the ¶sleoa 

Departont bsoau so the matter  was comMunlize4 end it was widely 

pubit ghed In the newpere and th loo&litisg eX)4 other 

• ndghbouringg hatche4 a plan to 411 ma, The aattsr was b*ought 

to the knowledge of the Cii'cls QXLcs at 81i.tflong and after due 

consideration I was traiferred t3 I!zphai, beizanav it was no; 
safo to tftyi2tg 103YvIlere in Nagalnd 3tats SLO the matter wa 
pUblihd nnd rnarce4 tee. t1li I and my £atLLy have 44t eAa 

hearing the word 'agalnd' and a a guch I gxou1d not be 

transfer in NagatM 

44 

-s 

D. 
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x mayrw oui' idfld &tteitj to the tQllig 
Goyernt of Idt*'8 	'PdØ Govt. of Ifldt* 
of Rome Ata 	in 	I otun 4th tiö ftnt Xtry of Zay j 'uo4 under 

	j) 	
24th KaCh 1965( c) i95b in rept of tZf8flfis that 

ftArt(j 	
Ot1 	thing being ecua1,'t. 

Statle d1, gGtbett sreXr 
a-tjftai 

from 	 ariwt th 'fr' oneOtoi s  
rr' out tile dnti 	or a po 

again 
 

bis 
43hO. So long ai the reluctanó 

Of an Olficer j5 not basea Ofl UflZ'ogoAablo or 
0 y con G'!ttn, pb14.e nte iu 

generally bp be;er eerv. ir t8kig 	OUg 
who i 	so 

(iv) )te th pUbUc inte 	t .ezv$, tIt 
.t neiz 04 

employ 	kiouy4 not. be.Lo•re: 
/ to make 1pre , ot only, th&t tLiereis no Zoiwof 

pay but also that th. 	 reaoxabje 
OX Qfl3 In tbØ OZ!g1j, 

or 

tø t*3Ør 	At 
*ntereat of 6*ber5 of tho, ierviàe or DUPartmt 
to wt4ob thestor ar 	Should At b 

• 	
. 

(v) A ,,. 	 . 

•... A LaD its  
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R1n ht 	1tz. 

dd 	 . 9 1 3 	ii44 
* 

in VI.ow of the akove ctsae*t am not 

in a pottoU to roader m7 s arvi efa Qt sntjy_thee 4 

• 	I pray 7w 	to 	 trafer o.er 1ntX: 

-: iayb &UiVed to cont.thi e ny orvi as itee ci bazaratwdan 

• 	 • 

- 	yonpt nd 	 dtytUi4, 

iVGXn(tflpXD4y. 

Yolirs tithtufly, 

ITO 
( 

• 	 .aÜptk 

Copytos 

Mv pietothe 

4 

aLmar, eviva LngIi) o &mupur/Loktak, 

4 


